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1.  This C.P.C hss been filed on the ground that the direction

given in the Order dt.:20.1.1997 has not been implemented by the

alleged contamner,

2, When hearing of the matter was taken up today, M, Chatterjee,
1d, Counsel for the applicant, submits that there has been delay in

the matter of implementation of the Order,

3. We have heafd the submission of the 1d, Counsel f@f both

the pérties and perused records including the reply filed by the
alleged contemneg, e find that the Order has been complied with

but there hss besn some delay in the implementation for which the
alleged contemnex hag tendsred unqualified apelogy for the Said»

| unintentienal delay, Mr, ﬂrora,-ld. Céunsal for the alleged contemners
clarifi that the said delay waS because af precedursl matters,l

We have considered this submission of Mr, Arora and we accept the

apology and w8 held that in this case no contempt lies,
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